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CENTRAL AD-AINISTRATIVE TRIBUNAL: BANGALORE BENCH

ORIGINAL APPLICATION NUMBER 827 OF 1993

FRIDAY THIS THE 4TH DAY OF FEBKUARY, 1994,

Mr.Justice P.K.Shyanmsundar, +.. Vice-Chairman.
Mdr.T.V.Ramanan, ... tember(A)
C.J.turalidhar,

S/o Chikka Jayaram,
Ayed about 22 years,
Lower Division Clerk {LIC),
Office of the Regional Provident
Fund Commissioner, Karnataka,
“"Bhavisnya nidhi Bnavan®,
No.13, Rajaram iohan Roy Road,
Bangalore-560 025.
.. Applicant.

(By Advocate Shri .Narayanaswamy)
V.

1. The Government of India,
represented by its Secretary
to Government, Labour Department,
worth Block, new Delhi-11.
2. The Kegional Provident fund Commissioner,
Karnataka, "Bnavishya iidni Bhavan",
No.13, Rajaram riohan Roy Road,
P.B.No.2485, Bangalore-25.
3. The Additional Tahsidlar,
Bangalore wnorth Taluk, Bangalore. .. Respondents.

{By Standing Counsel Shri ii.Vasudeva Rao)

ORDER

rir .Justice ¢.K.Shyausundar,Vice-Chairman:-—

Heard. Admit.

We propose to dispose off this application finally having
heard both sides and have also had the advantage of considering
the reply filed on behalf of respondent-3/the Tahsildar who
actually occupy the centre stage in this proceeding which arises
from a meumorandum dated 22-9-1993 (Annexure-5). That annexure
which 1is at the. core of the controversy in this application

may useful to be extracted. 1t reads -
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had not been issued by his office at all. Be that as it may,
it would appear a writ petition in that context had been filed
vefore the High Court of Karnataka and was disposed off/by the
Hon'ble lir.Kedawbady Jagannatha Shetty,J.(as his lordship then
was) with a direction to the very Tahsildar to grant a fresh
certificate on satisfying that the applicant was in fact a meinber
of a Scheduled Tribe. In compliance of that direction of the ’
liigh Court, the Tahsildar has now issued Annexure-K dated
16-3-1993 certifying that tne applicant belongs to Kadu Kurupa
sect, which is recognised as a scheduled tribe under tne Cons-

titution etc. In that situation it becomes clear that if in

1993 tne applicant could have been certified as a member of
a ocheduled Iribe it must necessarily follows that he did belong&

, o s . : NS .
to such a Scheduled Tribe rignt from tne date of nis britn and
certainly during 1991 wnen' the controversial certificate at

Annexure-C had been supposedly issued.

be that as it may, now that it is undisputedly proved
the applicant did belong to the scneduled tribe category, iis
availment of the opportunity of securing a job witihh the Znd
respondent/gegional Provident Fund Coumiissioner, Karnataka,
on tne vasis of sucn caste certificate was appropriate and there-

fore the termination of his appointuent under Annexure-S beiny
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CENTRAL ADMINISTRAT IVE TRIBUNAL
"~ " BANGALGRE BENCH

Second Floor,
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Indiranagar,
BANGALCRE~ 560 @33,

Dated: /6- /1- 199y
APPLICATION NO: 827/ 93

APPLICANTS ;-

Co T Muvyalidhan
/s, \

RES PONDENTS = . °£°:f o .’Y//Zaéo'wy &

T.,L

Sh m. H-rgtiai ,
éﬁ%d@»é;ﬁdﬁ A cﬂuocxxﬁb,'

2 cwﬁ albre ..

Suhject:—~ T ®iwarding nf cepia

s of the Orders Passed by the
Central Administrative Tribunal,Bangalares - -
I o

¥sed herewith a copy of the: ORDER/
STALGRBERﬂdPER-mmERr pa

assed by t1§2~, Tribunal i the abovae
mentioned application(s) on /§'CQ' |

Tse weol ct

‘61“19‘422L;’

&Pury REGISTRAR
- JUDICIAL BRANCHES,

{\Q/‘

gm*




B 687
In the Central Administrative Tribunal
Bangalore Bench

- Bangalore / ‘
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